
   
 

    
   

   
 

  
 

        
      

        

    

           
      

    

      
    
       

  
    

 
     

             

            

          

            

             

            

            

        

          

  



CA No.57l2015 in
CP No. 10/NcLr I lM AHI I zots

As to CA 57 of 20'1,6, the Respondent side has candidly submitted that they

do not have any objection to allow this Amended Petition if it is without prejudice

to the rights and contentions of the Respondent side, this Bench accordingly

allowed this Amendment Application without prejudice to the contentions of the

Respondents directing the Petitioner side to carry out the amendments and file the

amended Petition within two weeks hereof, reply if any from the Respondent and

proposed Respondents within two weeks thereof, rejoinder if any within one week

thereof.

List this Company Petition No.10 of 2015 for hearing on 25.4.2077.

B.S.V.
Member (Iudicial)

V. NALLASENAPATHY
Member (Technical)
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